- CENTRAL AIEMINISTRATIVE TRIBUNAL,
JABALPUR BENCH

' JABALPUR

Original # pplication No. 581 of 2006

Jabalpur, thﬁs the 29™ day of August, 2006

Hon'ble Dr. G.C. Srivas#ava, Vice Chairman
Hon'ble Mr. A.K. Gaur, Judicial Member

Bhagwani Prasad Kol | e Applicant

(By Advocate— Shri M.P. Singh)

Union of India & 9 others; Respondents

ORDER(Oral

By A.K. Gaur, Judicial Member -

After arguing for} sometime the learned counsel for the

applicant has prayed that the aforesaid Original Application may be
dismissed as withdrawn.i We accordingly, do so and the vOn'ginal
Application 15 dismissed s?s withdrawn with liberty to the applicant to
file a fresh OA if he still f%els aggrieved and so advised.

2. The Registry is directed to supply the copy of memo of parties

“to the concerned parties while issuing the certified copies of this
order. me
! T

(A.K. Gaur) _ (Dr. G.C. Srivastava)
Judicial Member Vice Chairman
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